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IN THE SUPREME COURT OF INDIA 

 ORIGINAL CRIMINAL JURISDICTION 

Writ Petition(s)(Criminal)  No(s).68/2018

ANADI DIXIT                                        Petitioner(s)
                                VERSUS

UNION OF INDIA & ORS.                              Respondent(s)

 O R D E R

The present petition has been brought by the father of a

girl student who was enrolled in an educational institution

pursuing  MBBS  course.  She  died  an  unnatural  death  on  5th

September  2017.   The  writ  petitioner  had  lodged  the  First

Information Report with jurisdictional police station in the

same  district  on  11th September  2017.    charge-sheet  was

submitted  in  connection  with  the  said  complaint.   In  the

charge-sheet,  two  persons  were  arraigned  as  accused  for

commission of offences under Section 306/201 of the Indian

Penal Code 1860 (IPC).  Subsequently, investigation was handed

over  to  crime  investigation  division  CBCID  –  another

investigating wing of the State police.   We are apprised by

the learned counsel for the parties that the said agency i.e.,

CBCID has now filed final report/closure report under Section

173(8) of the Code of Criminal Procedure, 1973.    Meanwhile,

cognizance was taken by the learned Magistrate as regards the

charge-sheet submitted on 30th October 2018 and the case has

been committed to Sessions Court. Ms. Garima Prashad, learned
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Additional Advocate General for the State of Uttar Pradesh has

informed us of this fact in course of hearing.  So far as the

final or closure report is concerned, no order has as yet been

passed.   

 Our attention has been drawn to certain other cases of

unnatural  death,  which  appear  to  be  cases  of  suicide  in

different institutions within the same district.    

A young girl child has died an unnatural death while

pursuing medical studies and two investigating agencies have

given reports, one in the form of charge-sheet arraigning two

individuals as accused and the other filing closure report.

In  view  of  the  fact  that  there  appears  to  be

contradiction  in  the  two  reports  filed  by  the  two

investigating  agencies  and  also  considering  the  nature  of

these cases, we are of the opinion that further investigation

ought  to  be  undertaken  by  Central  Bureau  of  Investigation

(CBI) and the two investigating agencies shall assist the CBI

in this regard. 

On  conclusion  of  investigation,  the  report  shall  be

filed by the CBI before appropriate Court.   

The writ petition stands disposed of in the above terms.

All pending applications shall stand disposed of. 

...................J.

 [ANIRUDDHA BOSE]
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 ....................J. 

[SUDHANSHU DHULIA]

NEW DELHI;

JANUARY 23, 2023
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ITEM NO.53               COURT NO.11               SECTION X

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

 Writ Petition(s)(Criminal)  No(s).  68/2018

ANADI DIXIT                                        Petitioner(s)

                                VERSUS

UNION OF INDIA & ORS.                              Respondent(s)

 IA No. 16428/2019 - APPROPRIATE ORDERS/DIRECTIONS
 IA No. 190977/2019 - INTERVENTION/IMPLEADMENT)
 
Date : 23-01-2023 These matters were called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE ANIRUDDHA BOSE
         HON'BLE MR. JUSTICE SUDHANSHU DHULIA

For Petitioner(s)
                    
                   Mr. Siddartha Dave, Sr. Adv.
                   Mr. Shubhranshu Padhi, AOR
                   Mr. Vishal Banshal, Adv.
                   Ms. Rajeshwari Shankar, Adv.
                   Mr. Niroop Sukirthy, Adv.
                   Mr. Md. Ovais, Adv.

    Mr. R. Banerjee, Adv.              
                   
For Respondent(s)                    
                   Ms. Garima Prashad, Sr. A.A.G.
                   Ms. Ruchira Goel, AOR
                   Mr. Shantanu Singh, Adv.
                   Mr. Ravi Sehgal, Adv.
                   Ms. Priyanka Swami, Adv.
                   Mr. Adit Jayeshbhai Shah, Adv.
                   
     Mr. Vikramjeet Banerjee, A.S.G.
                   Mr. Annirudh Sharma II, Adv.
                   Mrs. Shruti Aggarwal, Adv.
                   Mr. Nachiketa Joshi, Adv.
                   Mr. P. V. Yogeswaran, Adv.

    Ms. Janhvi Prakash, Adv. 
    Mr. Kartik Dey, Adv. 
    Mr. Salik Ram, Adv. 

                   Mr. Arvind Kumar Sharma, AOR
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                   Mr. Gaurav Sharma, AOR
                   Mr. Prateek Bhatia, Adv.
                   Mr. Dhawal Mohan, Adv.
                   Mr. Paranjay Tripathi, Adv.
                       
                  
                   
          UPON hearing the counsel the Court made the following
                             O R D E R

The writ petition stands disposed of in terms of the

signed order. 

All pending applications shall stand disposed of. 

(DEEPAK JOSHI)                                  (VIDYA NEGI)
COURT MASTER (SH)                            ASSISTANT  REGISTRAR

(Signed order is placed on the file)
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